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Before THE NATIONAL GREEN TRIBUNAL
South Zone, Chennai.
(Original application No.93 of 202 1( 82)

In the matter of
Tribunal on its own motion Suo Moto based on the News item in Dinakar News
Paper , Chennai Edition Dt 10-03-2021 “ Controversy over DeForestation
paving road for Government official near Gudalur. - Applicant(s)

Vs

1.The secretary to Government of Tamil Nadu,
Department of environment and Forest ,
Government secretariat,
Fort St. George,
Chennai - 600009.

2. The additional chief secretary to Government of Tamil Nadu,
Revenue and disaster Management Department,

Government secretariat,

Fort St George,

Chennai — 600009.

3) Principal Chief conservator of Forest,
(Head Of Forest Force)

Department of Forests,

Government of Tamil Nadu,

Panagal Maligai , No 1, Jeenis road.
Saidapet, Chennai — 600015,

4) The District Collector,

The Nilgiris District,

Collector’s Office,

Near Charring Cross,

Udhagamandalam, Tamilnadu - 643001.

5) District Forest Officer,
Gudalur Division,
11/274, Kozhikode Salai,
Gudalur- 643212,

6) Revenue Divisional Officer,
Gudalur Division.

Revenue Divisional Office,
Kusumagiri Road, Gudalur - 643212,

No of Corrections - Nil
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7) Naduvattam Town Panchayat,

Rep. by its executive officer,

No. 16/129, Naduvattam Post.

Nilgiris — 643 224. ....Respondent(s).

REPORT FILED BY THE JOINT COMMITTEE.

In obedience of the Hon National Green Tribunal order dated in OA. No.

93 of 2021, we submit herewith the report of the Joint committee comprising District

collector, Nilgiris, District Forest officer Nilgiris,

1) It is submitted that the joint committee was directed to inspect the area in
question and submit a factual, as well as action taken report, if there is any
violation found with reference to the allegations made in the newspaper
report.

a) Ascertain whether any new road was constructed ti'lough the Forest

area without getting necessary permission from concerned authorities.

b) Ascertain if any damage has been caused on account of such

construction.
c) To ascertain the environmental compensation.

d) Ascertain who was responsible for construction of such road and take

action against party concerned for violation of Forest land and

environmental damage caused to the environment.

It is respectfully submitted that Hon High court of Madras dated 09-06-
2021 in Writ Petition W. P No. 12517 Of 2021 order that the District collector and
the Chief Forest Official exercising jurisdiction over the area should immediately visit

the spot and conduct surveys , if necessary ,and ensure that the last inch of Forest

No of Corrections - Nil
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land that might have been encroached upon is returned to its pristine status. It is
submitted that this matter was registered by Tribunal on its own motion Suo Moto
based on the News item in Dinakar News Paper , Chennai Edition Dt 10-03-2021 on

the date of hearing on 08-4-2021, 24-05-2021 and the joint committee was appointed

to submit the report.

2. It is respectfully submitted that in the order No.R.Dis.14171/74 dated:
26.04.1974 of the District Collector, The Nilgiris, Conditional Assignment pattas
had been issued to 44 landless poor Harijan and other people in Old Survey
Number.152/7 to 152/53 of Naduvattam Village in Udhagamandalam Taluk. One
of the condition mentioned in the Conditional Assignment patta is that the
assignees should not sell or alienate the assigned land for a period of ten years. No

information is available in the conditional assignment records or in the village

(3]

records regarding pathways for accessing the above field.

3. It is respectfully submitted that in the above lands, one Tmt.Kavitha

Shenbagam, has purchased lands from the following Conditional Patta

assignees in the year 2018.
Name of the
s. old | NeW | conditional |A®siER Registration
Survey Assignee who R Document
No Survey Area | Area (Hec)
. No. No has sold the A No.
. land (Acre)
Thiru.

1 152/10 | 582/2 Krishnamachari 1.00 0.36.00 207/2018
2 152/12 | 582/3 See;_rhhlm' 1.00 0.48.00 206/2018
583/ Thiru. 0.43.00
3 152/17 Ramasamy, 1.00 |- 239/2018

3,4 | S/o. Periyasamy 0.05.00

No of Corrections — Nil
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Name of the
s. old New Conditional A!;:l:: Re survey Registration
Survey | gurvev | Assignee who Document
No. No. sl y has sold the Area | Area (Hec) No.
. land (Acre)
589/ | Thiru.Raj
4 iru.Rajan,
152/22 . S/o.Pethan 1.00 0.40.00 80/2018
588/ | Thiru.AnthoniS 0.28.00
5 | 152727 /o.Chitha 1.00 34/2018
) 625/
6 | 152/43 | 570/2 | JharaKemban, | o5 | ¢ 57 5
/o.Pasuvaiyya 2018
) 627/
7 | 152749 | 572/3 T}é‘m'g:aalnna’ 1.00 | 0.42.00
/o.Kaalan 2018
8 | 152/50 | 572/2 gl}‘;“KS;f’ai 1.00 | 0.43.00 | 624/2018
Total 4.16.50

4. It is respectfully submitted that during field inspection by the committee
members on 11-5-2021, it is evident that a road has been paved out of an
existing old foot path passing through the Forest area that leads to the patta
land of the private individual Dr. Kavitha Shenbagam W/o Surya. Dr. Kavitha
Shenbagam had started constructing a house in her patta land and built
revetment walls on her patta land. In order to gain access to her property, she
has widened the foot path by clearing the bushes and paved a road illegally
through the patta land of Mahaveer Plantation and in Notified Reserve land
(Naduvattam extension -35 Forest block which is notified U/s 4 of Tamil Nadu
| Forest Act 1882 in G.O.Ms.No. 48 Environment and Forests ( FR-III) Dated:
20.02.21995 and final notification U/s 16 of Tamilnadu Forest Act 1882 is
under process) by using Mini Hitachi. The patta land is surrounded by pristine

No of Corrections — Nil
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Shola Forest with natural streams flowing down along the sides of the private
property where construction is taking place. The existing footpath is being used

by the public for the past 45 years for accessing the lands where assignment

has been issued.

S. It is submitted that the above road has been formed by the owner of
patta land of 589 S.No without any permission. On inspection, it is found that
605 meter long road has been paved by scrapping the hilly portion existing
along the side of old foot path, to the width of 3 meters. Out of the 605 meters
road formed. 529 meters lies in the patta land of Mahaveer plantation in
survey no. 596/2 and 629/2. Remaining 76 meters lies on the notified Forest
land in survey no. 594 (Forest land) without necessary permission under Tamil
Nadu Forest Act and Forest Conservation Act 1980.

6. As the old foot path has been widened with Mini Hitachi, it has led to
broken patches on the lands and dumping of loose soil down the road.

7. It is respectfully submitted that as per the report of the Assistant
Director Survey, there is a total Encroachment of 1 Acre and 1 % cents in

Reserve land. The Encroachment made by Dr.Kavitha Shenbagam on Reserve

land is classified as follows:

i. By means of Road formation( S.No. 594): 13 % cents

ii. By means of Dumping construction material (S.No. 594): 25 % cents
iii. By means of cultivation purpose ( S.No. 594): 57 Y2 cents

iv. By means of fencing( S.No. 594): 4 Y2 cents
On measurement of the total road formed by the private individual the

following facts are brought out in the survey report:-

i. Length of the road connecting the patta no. 589/1 belonging to Dr.
Kavitha Shenbagam to the main Town Panchyat road is 605 metres out of the

605 meters road, 529 meters lies in the patta land of Mahaveer plantation in

No of Corrections — Nil
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survey no. 596/2 and 629/2. Remaining 76 metres lies on the notified Forest

land in survey no. 594 (Forest land)

ii. Length of road connecting patta land with nearby cultivation field

is134.4 metres

All above encroachment have been reflected on a detailed sketch

prepared by the survey team.

8. It is respectfully submitted that Dr.Kavitha Shenbagam has also
indulged in breaking of stones illegally using Tractor with compressor without
getting prior permission from the District Administration in her patta land in
Survey No.589/1 of Naduvattam Village having an extent of 0.40.0 Hectares of
land.Disciplinary action under section 17(b) of the Tamilnadu Civil Service
(Discipline and Appeal) Rules 1955, has been initiated against the VAO
incharge of Naduvattam Village vide proceeding Rc.Al.No.1283/2021 Dated:
17.06.2021 of the Sub-Collector, Udhagamandalam for negligence of his duty
and failing to monitor and inform the higher officials in time.In this connection,
a complaint has been registered against the above said Kavitha Shenbagam in
the Naduvattam Police Station U/s 379,427 and 430 of the Indian Penal code
(FIR No.20/2021) and action has been initiated.

9. The committee noticed that Damage has been caused to the Forest land
by activities such as removal of grasses in the grassland, removal of small
shrubs, herbs, bushes etc. Tmt Dr.Kavitha shenbagam not only formed the
motorable road but damaged the ecological integrity of the Forest area by
dumping the construction material concrete Hume pipes inside Forest land.
The Road formed has resulted in tampering the drainage and disturbance to
habitat of various species. The Forest Range Officer, Pykara has since planted
80 number of seedlings after securing the area and the area is now brought

for restoration.

No of Corrections — Nil \ \
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10. It is respectfully submitted that during the formation of the road all the
bushes and some trees have been uprooted along that stretch of the road, The
mud road along its full length in both Forest area and Mahaveer Plantation
patta land, has been rendered highly vulnerable to soil erosion and probable
landslide in the event of heavy rainfall, due to removal of the natural
vegetation. Keeping in mind that The Nilgiris district receives rainfall both
during the South West as well as the North East Monsoon season, the
likelihood of soil erosions and landslides increases manifold in this area.
Further while widening the footpath in the patta land of the Mahaveer
Plantations, the individual has removed miscellaneous trees in the path which
is an offence under the provisions of the Tamilnadu Hill Area Preservation of
Trees Act 1955. Hence action has been initiated by the Forest Department vide

TNHS OR. 1/2021 dated 25/6/2021, a separate Forest offence in this matter.

11. Such construction right along the edges of Notified Forest area adversely
affects the natural contour of the land and undoubtedly disturbs the natural
ecosystem, most importantly the free movement of the wildlife in this area, with

Mukurthy National Park just about 15km from the development site.

12. It is respectfully submit total area of 1 Acre 1.5 cents of pristine
Forest land was damaged by Dr Kavita Shenbagam and the disturbed area
needs Restoration and AfForestation. The Net Present Value for Compensatory
AfForestation as per the W.P.No 202/92, Supreme court of India — Eco Class -
1 — Dense Forestis Rs 3.85.929 per 1 acre 1.5 cents. The cost for restoring
the road formed area is Rs 9,34,369. Therefore Total Environmental

compensation for the damage made in the area is Rs 13,20,298.

13. It is respectfully submitted that action has been taken by the Forest

department for violations like illegal pavement of road inside Notified Forest
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land without any permission, clearing of Forest land, Erection of Power Transmission
lines inside the Forest area, Illegal drawing of water for construction activity from
shola Forest, Dumping of construction material inside the Forest area etc., under the
Tamil Nadu Forest Act 1882. The Forest Range Officer has booked offences against
Tmt Dr.Kavitha Shenbagam W/o Surya under the Tamil Nadu Forest Act vide
O.R.N0.06/2021 Dated:22.04.2021, Tamil Nadu Forest Act vide 0O.R.No.07/2021
Dated:08.05.2021 Tamil Nadu Forest Act vide O.R.N0.08/2021 Dated:12.05.2021,in
the Judicial Magistrate Court, Gudalur. Disciplinary action under section 17(b) of the
Tamilnadu Civil Service (Discipline and Appeal) Rules 1955, has also been initiated
against the concerned Forester and Guard of Pykara section for failing to stop the
encroachment in the notified Forest area by the DFO, Nilgiris Division vide Memo
No0.2472/2021 dated:19.05.2021. The concerned Forest officials have also been
transferred from Nilgiris division to Coimbatore Forest Division vide Additional
Principal Chief Conservator, Coimbatore Circle Ref. No. 87 /2021/E1

Dated:14.06.2021 and 128/2021/E1 Dated: 14.06.2021.

14. A complaint has been registered against the above said Kavitha
Shenbagam in the Naduvattam Police Station U/s 379,427 and 430 of the
Indian Penal code (FIR No0.20/2021) and action has been initiated against
Dr.Kavitha Shenbagam for breaking of stones illegally using Tractor with

compressor without getting prior permission from the District Administration.

15. It is respectfully submitted that a temporary Electricity connection has
been given to the private individual with two electrical poles standing on the
Notified Forest area. The District Forest Officer, The Nilgiris had requested the
Superintending Engineer, The Nilgiris Electricity Distribution Circle to stop the
illegal power transmission provided in the said area. In this regard, a report
has been obtained from the Superintending Engineer, TANGEDCO, The
Nilgiris. Further, the Superintending Engineer has stated that the TANGEDCO

will strictly obey the Hon’ble Court Order.

No of Corrections - Nil
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16. It is respectfully submitted that the newly formed road has been blocked
by the Forest Department by digging trenches and a temporary Forest outpost
has been set up, thereby restricting vehicle movement to the patta land of the
private individual through the Forest area. The encroached Forest land has
been resumed by the Forest Department and the damaged area has been

planted with native Shola trees.

17. Building permission has been granted for residential purpose to
Dr.Kavitha Shenbagam and one Selvi. Miruthula Magesh in the following fields
of Naduvattam Village by the Executive Officer, Naduvattam Town Panchayat

and the time limit has been extended due to COVID- 19.

S Sanction Survey Total | Extent for | Sanction | Extension
No. Order Number | Extent which order order
issued to (in Building Number Number
Sq.Mt) | Permission | and Date. | and Date.
sanctioned
(in Sq.Mt)
1. Kavitha 589/1 607.50 138.23 02/2019- 02/2019-
Shenbagam 2020 2020
Dated: Dated:
18.11.2019 | 17.12.2020
2. Kavitha 589/1 585.57 138.23 03/2019- 03/2019-
Shenbagam 2020 2020
Dated: Dated:
18.11.2019 | 17.12.2020
3. Miruthula 589/1 585.80 138.23 04/2019- 04/2019-
Magesh 2020 2020
Dated: Dated:
18.11.2019 | 17.12.2020
4. Miruthula 589/1 585.80 138.23 05/2019- 05/2019-
Magesh 2020 2020
Dated: Dated:
18.11.2019 | 17.12.2020
18. It is respectfully submitted that, at present, all construction activities

have been stopped by the private individual, consequent to the notice dated
10.06.2021, issued by the Executive Officer, Naduvattam Town Panchayat,

No of Corrections - Nil
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stating that construction permission was granted only for residential purpose

on patta land, whereas the pattadar has laid road on Forest land for which no

permission was given. During the meeting of the Building Plan Approval

Committee held on 14.06.2021 under the Chairmanship of the District

Collector, The Nilgiris, it was decided to cancel the above mentioned 4 building

approvals. Subsequently, the above 4 building approvals have been cancelled

by the EO, Naduvattam Town Panchayat and the details are as follows:

S.N | Name of the | Surve | Total | Extent Sanction Extension | Cancellatio
o. applicant y Extent for order order n Order No.
Numb which | Number and | Number and Date.
er (in Buildin Date. and Date.
Sq.Mt) g
Permiss
ion
sanctio
ned
(in
Sq.Mt)
1. Kavitha 589/1 | 607.50 | 138.23 02/2019- 02/2019- Rc.No.
Shenbagam 2020 Dated: 2020 389/2019
18.11.19 Dated: Dated:
17.12.2020 17.06.2021
2. Kavitha 589/1 | 585.57 | 138.23 03/2019- 03/2019- | Rc.No.388/
Shenbagam 2020 Dated: 2020 2019
18.11.2019 Dated: Dated:
17.12.2020 | 17.06.2021
3. Miruthula | 589/1 | 585.80 | 138.23 04/2019- | 04/2019- | Rc.No.391/
Magesh 2020 Dated: 2020 2019
18.11.2019 Dated: Dated:
17.12.2020 | 17.06.2021
4, Miruthula | 589/1 | 585.80 | 138.23 05/2019- 05/2019- Rc.No.390
Magesh 2020 Dated: 2020 /2019
18.11.2019 Dated: Viated:
17.12.2020 17.06.2021
19. Forest and Revenue Officials have taken all due action in this matter

despite facing many hardships created to discourage the Forest staff.

No of Corrections — Nil
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a) A complaint has been filed against Thiru.C.Siva, Forest Range Officer,
Naduvattam Range, by Thiru.Surya, Naduvattam in C.S.R.No.16/2021 in

Naduvattam Police Station.

b) A Dharna was organized on 30.04.2021 in front of Pykara Range Office by
All India Kisan Organization stating that there is a right of way and Forest

Department has obstructed.

c) Notice dated 17.05.2021 was issued in the individual names of Additional
Principal Chief Conservator of Forests and District Forest Officer by the

Advocate on behalf of "Naagar Senai’.

d) The material which are court property in O.R No 08/2021 dated 12-05-

2021 was removed illegally to be used in construction.

e) The board erected by the Forest Department in Reserved land was
removed and barricade also removed. For this police complaint FIR No.
17/2021 filed in Naduvattam Police station and the offenders are yet to be

identified by the Police Department.

f) A False complaint has sent to various agencies against the Forest officials
a) Thiru Guruswamy b) Thiru Saravanan c) Thiru Parthiben Village
administrative Officer which was communicated in Principal Chief
Conservator of Forest ( Head of Department ), Chennai Ref. No. PV1
/20192/2020 dated 16-6-2021 by Thiru. Krishnan, Secretary , Tamil

Nadu Farmers Association, Naduvattam, Nilgiri District.

g) Another false complaint has sent to the District Collector , Nilgiris and
copy marked to the Government by the Tamil Nadu Farmers Association ,
Udhagai , Nilgiris District which was communicated in Principal Chief
Conservator of Forests ( Head of Department ) Chennai Ref No

AG1/19789/2021 dated 31-5-2021.

No of Corrections — Nil
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20. Though notice was issued to Dr. Kavitha Shenbagam to appear before the
Forest Range Officer on 25-5-2021 , she has written on 07-6-2021 that she
cannot come due to implementation of Epidemic diseases act as per the advice of
WHO and ICMR across the country , even the Honourable Supreme Court and
High Courts are conducting virtual hearings whereas you have issued a notice
on the strength of a cooked up offence calling for personal appearance. When the
restrictions are in place, Dr.Kavitha Shenbagam is not in a position to travel all

the way from Chennai to Pykara to attend the enquiry.

I respectfully submit herewith the relevant documents for kind

perusal.
Dated at on this
the day of June,2021

and signed her name in my presence.

No of Corrections — Nil
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COMPENSATION COST FOR RESTORATION OF ENVIRONMENTAL LOSS
%

132 Quantity Description of Works Rate Unit | Amount
1 0.41 ha [Net Present Value for Compensatory|  9,39,000.00 | ha 3,85,929
Afforestation as per the W.P.No0.202/95,
Supreme Court of India — Eco class — I -
Dense Forest .
2 | 615.29 | Cu.m |Earth work levelling or fillnig in ordinary soil 483.03 | Each 297,204
Manual Means upto depth 3 m- Reserve
Land Road
3 |1319.10 | No |Earth work levelling or fillnig in ordinary soil 483.03 Each 6,37,165
Manual Means upto depth 3 m- Mahaveer
Plantation Road
Total Rs.| 13,20,298

Rupees Thirteen lakh twenty thousand two hundred and ninety eight only.

This Estimate prepared as per rate provision in NHSSR 2020-21
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DATA

SL Qty. | Unit Description Ratein | Per |Amount in
No. Rupees Rupees
1 |Earth work levelling ot fillnig in ordinary soil - Manual Means upto depth 3 m- 10m3
0.20 No |Head Mazdoor 726.60 No 145.32
5.00 No |Mazdoor 702.80 No 3514.00
Total (a) 3659.32
over headcharges 20% on 3659.32 731.86
Contractor profit 10% on 4391.18 439.12
Rate for 10 cum 4830.30
‘ Rate for 1 cu.m. 483.03
2 |Earth work levelling o fillnig in ordinary soil - Mechanically Means upto depth 3 m- 240 m3
Labour *
0.32 No |Head Mazdoor 726.60 No 232.51
8.00 No |Mazdoor 702.80 No 5622.40
[Total (a) 5854.91
Machinery
6.00 Hour [Hydraulic excavator 1 cum bucket| 188500 | Hour 11310.00
capacity

Total (b) 11310.00
Total (2)+(b) 17164.91
5 % add for Dewatering on cost of labour| 17164.91 858.25

and Machinery
Total 18023.16
over headchatges 20% on 18023.16 3604.63
21627.79
Contractor profit 10% on 21627.79 2162.78
Rate for 240 cum 23790.57
Rate for 1 cu.m.| 23790/240. 99.13
atefordounnl - 1 9913
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Detailed Estimate

- LSl.No.

Description of works Nos L B D Qty
1  |Earth levelling in roads

RLRoad 1 11x] 1 21.00 4.40 1.50 138.60

R.L Road 2 1[x| 1| 130.60 3.65 1.00 476.69
615.29| m?

Mahaveer Plantation road 1 1]x| 1 60.00 4.55 0.50 136.50|

Mahaveer Plantation road 2 11x| 1 292.00 5.40 0.75 1 185.60
1319.10| m*
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1. Thilo Rangagwamy, 570.Mar sdachalam
2. Thiru Mugphafa, 5/c. Ameer
Z, Thiry KaliSiddan, S/o.Kslan :
4. Thiru Chellamuthu, S/o.Chellappan
5. Thiru Periaswamy, S/o0.Ponmalai
6. Thiru Jotlin: Ban071rag, S/o0.Dominic -
7, Thiro Gurulinga, ©’/o.Neela Siddan . -
«®, Thiru hajagopal, afo.uubramanl‘z o
29, Thiru Kandan, S/o Mayandi
Z0. Thjru Siddenanjan, S/o.Kaliyan:
A1, T:;ru, aman, S/o. Perumal
12, Thirnp . anapathv, S/ o Lakshmanan
%%, Thiruy Kemparaj, S5/o0.B2suviah
34, ﬁ/o.Kempan S/0.Basuviah,
5. Thiru “angan S/0.Subaish.
%6.,, Thiru Muthan, S/o. Chickappan
Z7e Thirn Subramanl, S/c.Kesan®
%S, Thirn Sadayan, S/o.Karolan
33, Thiru Puthallnga, S/o.Chellan
"0 Thiru Sanna, S/o.Kalan :
i1, Thiry Sidde, S/o.bdngan
42 . Thiru Thlmma, 3/0. Ayyavoo.
4%. Thiru Roya Boya, 5/o0.Fusari
44, Thiru Ismail, S/o.Ajiis

"15P/32V' 1.00 acre‘,gff;

©152/36 ,
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152/41 L
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152/42 .+ 1:00 acres. -
."1,00 acre.

152/44 %+ 1,00 acre.

e 152/45 ¥ 1,00 acre.

152/46*’*1 00 ‘acre,

152/47 4 1,00 acre.. - ?{jﬁ,

-152/487: 1,00 aecre., ,
'152/49’“‘1 00 acreu , :
1,00 acre. .
'432/51*"1 00 acre., .
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152/53 . 1.00. acres. -
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THE HIGH COURT OF JUDICATURE AT MADRAS

(Special Original Jurisdiction)

W.P.No.

of 2021 .~

S..Prabakaran
D.No.3/421,
Health Camp,
Gudalur Post,
Gudalur,
The Nilgiris,
Tamil Nadu- 643 212.
-Vs-

1. The District Collector

Nilgiris District,

Collector office,

Near Charring Cross,

Udhagamandalam, Tamil Nadu- 643 001.

2. The District Forest Officer
Udhagamandalam Division,
Udhagamandalam, Tamil Nadu- 643 001.

3.Sub Collector,

Sub Collectors office,
Udhagamandalam,
Tamil Nadu- 643 001.

4. The Executive Officer,
Naduvattam Town Panchayat,
No. 16/129, Naduvattam Post,
Nilgiris- 643 224 .

5. Dr. Kavitha Shenbagam
Old Door No.22/1, New No.135,
Pillaiyar Kovil Street, Vellacherri,

Thiruvanmiyur,Chennai, Tamilnadu 600 041.
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6. The Superintending Engineer

TANGEDCO,

Of/o. Superintending Engineer,

Complex building,

Coonoor road,

Udhagamandalam -6, ... Respondents

AFFIDAVIT OF S. Prabakaran

I, S. Parabakaran, s/o Somasundaram, aged about 45 years, residing at
D.No. 3/421, Health Camp, Gudalur Post, Gudalur, Nilgiris, Tamil Nadu- 643

212, having come down to Chennai, do hereby solemnly affirm and state as

follows:

1. I submit that I am the petitioner herein and I am well acquainted with

the facts and circumstances of the case stated below.

2. I'submit that I am a resident of Gudalur Division of Nilgiris District. I
am presently engaged on contract basis in a private company and I eke out my
livelihood out of the above mentioned employment. I submit that My Aadhar
Number is 5931 2573 2147. I submit that I have no personal interest in the
present case. I am filing the present Public Interest Litigation in the interest of =
Naduvattam Village and Town Panchayat under the Gudalur Division of
Nilgiris District. I have not, filed any Public Interest Litigation in the present
subject matter. I have filed this writ petition out of my own funds. I further
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undertake to pay costs if any, if it is found that the present public interest
litigation is filed for personal gain or oblique motive. I further submit that to my
knowledge no public interest litigation involving the same issue has been filed
before this Hon’ble Court and I am filing the present PIL on my information

and personal knowledge, o ™ Ot IAAAI~A, 2y Voo en

I submit that I have filed the present writ petition with a prayer directing
the respondents 1 to 4 to take action against the 5™ respondent for encroaching
forest reserve land situated in S.No. 594 Naduvattam village of Nilgiris District
and consequently remove all the illegal constructions and developments made

by the 5" respondent in the reserve forest and also in her patta lands and pass

such further or other orders as may be deemed fit and proper in the facts and

circumstances of the case and thus render justice.

3. 1 submit I was a permanent resident of Naduvattam Town Panchayat
and now shifted to Gudalur for my livelihood and job prospects. Ever since my
childhood I have beien residing in the subject matter location and I used to
admire and enjoy the natural beauty of the forests. The sholas around our estates
were virgin forests during my childhood days and it is a rich wildlife habitat.
Further the area is filled with pristine wildlife and my self has sighted many rare
and endangered animals like tigers, bears, Nilgiri martins, etc. It has got a huge

diversity of bird population too. The sholas and the meadows were lifeline of
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the people not only living in this locality and also those living in far off places
in the plains. The streams were perennial and we used to hear the melody of the
running water throughout the year. Songs and tweets of birds, buzzing of bees,
chirping of insects, calls of deers, roars of tigers and bears were enchanting our

days during my childhood.

4. T humbly submit that all have gone now. They were past stories. They
are only memories now. People started encroaching these lands. They started
doing cultivation, constructed buildings. Due to the encroachments in the
revenue and forest lands in the location, all have disappeared. The trees were
cut, both in the forest department lands and as well as revenue department lands
by the encroachers. The birds have gone. Number of animals is reduced. Tigers
are rarely seen. Streams are blocked and they have dried landslide our occurring
killing humans and displacing thousands of workers. The pristine grasslands
which are sponges of the forests which retain moisture throughout the year
producing perennial streams were mercilessly cleared and cultivated by these
greedy people. They are indiscriminately and unethically cultivating the lands
causing irreparable and permanent damages to the ecology. All these areas can
be brought back to the earlier scenic beauty once the forest and Revenue
Departments take up the ‘remedial measures. They should vacate these

encroachers and take up improvement of the forest and surroundings which is
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since for some time being depleted. It humbly submit that Government of Tamil
Nadu in exercise of its power under section 3 and 4 of the Tamil Nadu Forest
Act, 1882 has notified survey No. 594 of Naduvattam Village, for declaring as
Reserved forest land vide G.O.Ms. No. 48 Environment and Forest (FR3)
Department dated 20.02.1995. The total extent of S.No. 594 is about 15 hectares
which is about 37 acres. The above lands has been under the control of the
forest department for many years. In the nearby the lands one Mahavir
Plantations (P).Limited are running their tea Plantation for several years and
have been issued patta in respect of S.No. 596. There is a foot path running in
survey no 594 (Forest land) and SF No. 596 (Tea plantation). The estate
workers were using this foot path for time memorial. Now few persons have
illegally converted the foot path into motorable road. Immediately on coming to
the notice, the forest department swung in to action and blocked the road from
vehicular usage by cutting a trench across it. It has commenced the additional
cultivation of trees in the areas where trees have also been cut down. Further
since the boundaries™of the Mahavir Plantations and the Forest department are

not marked, the Forest Department had conducted a survey in January, 2021 and

had also marked the boundaries.

5. I submit that in the meanwhile, the 5™ respondent herein who is a

Doctor by Profession and the owner of lands in S.No. 589 of Naduvattam
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Village, had started putting up constructions in her lands and it is informed that
the above constructions are being made in total violation of the Tamil Nadu
District Municipalities (Hill Station) Building Rules, 1993, Tamil Nadu Hill
Area Special Building Rules, 1981 or the Combined Development and the
Building Rules, 2019. It is submitted that to lay access road to her property and
the constructions made therein, the 5t respondent has been widening the
pathway road in S.No. 594 which has been declared as forest land by the
Government as early as 1995. Though complaint was made by the local
residents regarding the said encroachment no action was taken by the Forest
Department officials or the Revenue Department. Ironically, the Forest Ranger
of Naduvattam Range by his wrong finding has held that the 5% respondent has
only laid the road in the land belonging to Mahavir Plantations and not in the
land belonging to the forest department. It is submitted that since there were
discrepancies between the forest lands and the private patta lands, the District
forest officer had directed the Assistant conservator of forests ACF to conduct a

detailed investigation in the said area and submit a report.

6. It is submitted that ACF after a detailed enquiry submitted his report
to the District forest officer where he had clearly held that a road is being
developed to reach to S.NG. 589 which is patta lands belonging to the 5%
respondent. It was held that the road has been developed to a length of 125
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metres inside the forests out of total length of 550 Mts. out of 550 metres, 425
mts lies in the patta lands belonging to Mahaveer Plantations and 125 Mts in
reserve forest land. The reserved forest Land is in between Mahaveer
Plantations and the land belonging to 5 respondent. Pursuant to the report, the
forest has since barricaded and a board was laid by the forest department,
stating that the lands belong to the State and also dug trenches for planting trees
and there by restricting entrance of vehicles. This land of the 5™ respondent Mrs.
R.Kavitha Senbagam, Daughter of Ramasamy, 43 years residing at Old Door
No.22/1, New No.135, PillaiyarKovil Street, Vellacherri, Thiruvanmiyur,
Chennai Tamilnadu 600 041 was purchased by her around covers about Old
Survey . number 152/10 and O.S.no. 152/10 under Re-Survey number 582/2,
even the purchase is under dispute and the matter is pending before the Hon’ble
Principal District Munisif court at Udhagamandalam. A criminal case has also
been registered by the forest department against the intruders. Further in the
investigation report it was also found that the concrete construction which is
taken up by the 5™ respondent is within 10 meters from the shola forest
boundary. The above developmental activities are in total violation of the forest
laws as it would lead to an ecological catastrophe. It is also informed that the
above person is building a resort in the said area and the same if built would

lead to commercialisation of the area and would lead to more encroachments in
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and around that area. The hounourable Supreme Court had already issued
directions to the central and state governments to secure the forest lands from
the encroachers and ensure safe passage of elephants and other wild animals.

These developments will definitely cause disturbance to the wildlife and also to

the ecology.

7. It is further submitted that without any permission, huge pipes are laid
by the 5% respondent inside the shola reserved forest and water is being drawn
from the natural reservoirs in the forest area and filled up in 3 large tanks and
the water from the same is used for the construction activity. Further it is seen
that power lines has also been given to the property through the reserve forest
land by the Electricity Department without following the ;;rovisions of the
Forest (conservation) Act 1980. It is submitted that the electric lines though
given on temporary basis initially are being regularised in the course of time
and huge encroachments taken place in the area. Further a lot of construction
materials are being dumped in the reserved forest area and also heavy

machineries are used in the said area.

8. I submit that the lands in which the developmental activity is

undertaken is watershed areas and it is one of the main sources of water for all
]

the members of the Naduvattam and nearby Villages. It is submitted that the

disputed land is brought under the reserved forest area to preserve the shola
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forest surrounding the area and the natural water sources so that the same would

be used by the wildlife in the said area as free ranging space.

9. I have ascertained that several complaints have been made by nearby
estates and other persons to the District authorities but no action was taken until
the matter came up before the National Green Tribunal at Chennai. It is also to
be noted that several encroachments had been taken up in the said area by
several persons but the authorities have not taken any action on the same.
Further the Local planning authorities are granting bu‘ilding permits and plan
approval without even consulting with the High Powered Committee which is

Y

being set up for granting approval for resorts in those areas.

10. 1 submit that I was also informed that disciplinary action has been
initiated against the forest officer for his negligence of allowing the 5%

respondent to lay the road in the forest area.

11. 1T submit that when things stood thus, the Hon’ble National Green
Tribunal -South Bench had taken up the case suo-moto, where trees and rocks in
the reserve forest area have been removed by the 5% respondent. Further the
NGT has issued notice to the state and the local authorities regarding the
permissions obtained under the Indian Forest Act, 1927 and Forest

Conservation Act 1980. It is further seen that the NGT by its order dated
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08.04.2021 has formed a joint committee consisting of the District Collector,
Udhagamandalam and the District Forest officer and directed them to submit a

report to the NGT.

12. T submit that in the meanwhile on 07.05.2021 the 5" respondent with
few notorious anti social elements and goons had removed the barricades and
boards laid by the Forest Department and has been continuously using the land
for non- forestry activities and had carried on the construction works in S.No.
589. This act of the 5™ respondents is highly atrocious and shows the high
handedness. The 5™ respondent enjoys in the location and only in connivance
with official respondents. Though the above facts are very much within the
knowledge of the local body and the other concerned authoritfes, no action has

been taken against the encroachers till date.

13. I state that thus aggrieved by the inaction of the Respondents in
immediately stopping the éncroachment and retrieving the reserve forest lands
situated in S.No. 594 of Naduvattam Village and in such circumstances having
no other alternative and efficacious remedy, is constrained to approach this
Honorable Court under Art. 226 of the Constitution of India on the following

among other grounds. The petitioner has not filed any Writ Petition earlier
t

before any Court for the identical relief.
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GROUNDS

A) It is submitted that the 2™ respondent ought to have taken action against
the 5™ respondent and retrieved the reserved Forest lands from being
exploited by 5% respondent and failure to do the same would amount to
absolute abuse of power.

B) It is submitted that once the land in S.No. 594 has been notified to be a
forest land u/s. 3 and 4 of the Tamil Nadu Forest Act of 1882, no
developmental or non- forestry activities ought to have been allowed in
the said area and the respondents ought to have taken action immediately
against the concerned persons, failure on the part of the respondénts
would not only violate their statutory duties but also the rights of the
citizens whose bare existence is based on the forests.

C) The respondents ought not to have allowed the 5% respondent to lay pipes
inside the forest areas to suck water from the natural streams and the
same not being approved by the forest settlement officer under section 11
cannot be cla}med as a matter of right by the 5% respondent even
assuming she is the owner of the patta land in S.No. 589.

D) It is submitted that when the Forest department has submitted a detailed
report of the encroachments, actions ought to have been initiated swiftly

against the erring persons and delay in taking action against the persons
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would amount to the officials being hand in glove with the private
individuals.

E) It is submitted that when the NGT has suo- moto taken cognizance of the
issue and issued notice to the respondents and has directed them to file a
report before the tribunal, the respondents ought to have made sure that
action has been taken against the erring persons, but allowing the 5%
respondent to operate machineries and lay a road would show the
lackadaisical attitude on the part of the official respondents.

F) It is submitted that when the 5% respondent has not obtained any
permission from any of the authorities for commencing the construction,
the authorities ought to have issued a stop work notice to the 5t
respondent from carrying on her work.

G) It is submitted that the when the Supreme Court has been monitoring the
issue relating to forest conservation and has held that reserve forest
cannot be used for any non- forestry activity, the respondents ought to
have taken action against the 5™ respondent.

H) It is submitted that since the land in question is a forest and laying a |,
power line is a non-forestry nature; the 6t respondent ought not to have
laid power line in the said land which is against the provisions of the

Forest (Conservation) Act 1980 which is prosecutable.
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It is submitted that regardless of the action taken by the authorities the 5™
respondent is continuing to use the land in S.No. 594 of Naduvattam
Village, for dumping construction materials and also using the land as a
road for vehicular traffic, for carrying on the construction activity. Unless
the same is prevented it will have a cascading effect and every one will
resort in to such activities and the whole ecology would be put to
irreparable loss and injury in the circumstances it is just necessary than an

interim order is passed against the respondents.

For the aforesaid reasons, it is humbly prayed that this Hon’ble Court
may be pleased to grant an order of INTERIM INJUNCTION restraining the 5%
respondent from the using the reserve forest land situated in S.No. 594
Naduvattam village of Nilgiris District for dumping construction materials or
using the land for vehicular traffic for taking the construction materials, pending
disposal of the writpetitionand pass such further or other orders as may be

deemed fit and proper in the facts and circumstances of the case and thus render

justice.
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For the aforesaid reasons, it is humbly prayed that the this Hon’ble Court
may be pleased to grant an order of INTERIM DIRECTION directing the 6t
respondent to immediately disconnect electricity lines which are laid iﬁ the
reserve forest land situated in S.No. 594 Naduvattam village of Nilgiris District,
pending disposal of the writ petition and pass such further or other orders as

may be deemed fit and proper in the facts and circumstances of the case and

thus render justice.

For the aforesaid reasons, it is humbly prayed that the this Hon’ble Court
may be pleased to grant an order of INTERIM DIRECTION directing the 2°d
respondent to immediately disconnect water lines which has been laid into the
shola forests which has been used by the 5t respondent for her construction
activity, pending disposal of the writ petitionand pass such further or other

orders as may be deemed fit and proper in the facts and circumstances of the

case and thus render justice.

For the aforesaid reasons, it is humbly prayed that the this Hon’ble Court
may be pleased to grant an order of INTERIM DIRECTION directing the 21
and 3 respondent to conduct a survey of all the reserve forest lands in

Naduvattam Town Panchayat and mark the boundaries and submit a report
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before this Hon’ble Court, pending disposal of the writ petitionand pass such
further or other orders as may be deemed fit and proper in the facts and

circumstances of the case and thus render justice.

For all the aforesaid reasons, it is prayed that this Hon’ble Court may be
pleased to issue a WRIT OF MANDAMUS or any other appropriate Writ,
Order or Direction directing the respondents 1 to 4 to take action against the 5%
respondent for encroaching reserve forest land situated in S.No. 594
Naduvattam village of Nilgiris District and consequently ;emove all the illegal
constructions and developments made by the 5™ respondent in the reserve forest
and also in her patta lands and pass such further or other orders as may be
deemed fit and proper in the facts and circumstances of the case and thus render

justice.

Solemnly affirmed at Chennai, this }
the 21 day of May, 2021 and }

signed his name in my presence. ¥ BEFORE ME:

Vgl
ADVOCATE :: CHENNAI
V- Yogoer
No -2y | bs Rerdyava L
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MEMORANDUM OFWRIT PETITION
(Under Article 226 of the Constitution of India)

THE HIGH COURT OF JUDICATURE AT MADRAS

(Special Original Jurisdiction)

W.P.No | 251 F o0f2021

S. Prabakaran

D.No.3/421

Health Camp

Guddalur Post

Guddalur

The Nilgiris

TamilNadu-643212 ... Petitioner
-Vs-

1. The District Collector

Nilgiris District

Collector office,

Near Charring Cross

Udhagamandalam, Tamil Nadu- 643 001

2. The District Forest Officer
Udhagamandalam Division,

Udhagamandalam,
Tamil Nadu - 643 001

3. Sub collector

Sub collectors office
Udhagamandalam
Tamil Nadu - 643 001

4. The Executive Officer
Naduvattam Panchayat

No. 16/129, Naduvattam Post
Nilgiris- 643 224

5. Dr. Kavitha Shenbagam

Old Door No.22/1, New No.135,
Pillaiyar Kovil Street, Vellacherri,
Thiruvanmiyur,

Chennai, Tamilnadu 600 041



6. The Superintending Engineer
TANGEDCO

O/o. Superintending Engineer,
Complex building,

Coonoor road,

Ooty -6 ... Respondents

WRIT PETITION

The address for service of all notices and processes of the petitioner is that of its
Counsel M/s. C. Vigneswaran Ami V. Kataria, and P. Vasantha Kumar at 4C
Eldorado, 112, Nungambakkam High Road, Chennai - 34.

The address for services of all notices and processes of the respondents are as
stated above.

For all the aforesaid reasons, it is prayed that this Hon’ble Court may be
pleased to issue a WRIT OF MANDAMUS or any other appropriate Writ, Order
or Direction directing the respondents 1 to 4 to take action against the 5"
respondent for encroaching reserve forest land situated in S.No. 594 Naduvattam
village of Nilgiris District and consequently remove all the illegal constructions
and developments made by the 5" respondent in the reserve forest and also in her

patta lands and pass such further or other orders as may be deemed fit and proper

in the facts and circumstances of the case and thus render justice.

Dated at Chennai on this the 24th May 2021

Counsel For Petitioner



Ve

IN THE HIGH COURT OF
JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.P No. of 2021
12517%

WRIT PETITION

M. C. Vigneswaran (2012/2009)
Ami V. Kataria (2284/2010)
P .Vasantha Kumar (1160/2018)

Counsel for Petitioner
M - 9884554224

b



W.P.N0.12517 of 2021

IN THE HIGH COURT OF JUDICATURE AT MADRAS
DATED: 09.06.2021
CORAM :

THE HON'BLE MR.SANJIB BANERJEE, CHIEF JUSTICE
AND
THE HON'BLE MR.JUSTICE SENTHILKUMAR RAMAMOORTHY
W.P.N0.12517 of 2021

S.Prabakaran Petitioner
Vs

1 The District Collector
Nilgiris District Collector Office
Near Charring Cross Udhagamandalam
Tamil Nadu 643 001

2 The District Forest Officer
Udhagamandalam Division Udhagamandalam
Tamil Nadu 643 001

3 The Sub Collector
Sub Collectors office Udhagamandalam
Tamil Nadu 643 001

4 The Executive officer
Naduvattam Town Panchayat No. 16/129
Naduvattam Post Nilgiris 643 224

5 Dr. Kavitha Shenbagam
Old Door No. 22/1 New No. 135 Pillaiyar
Kovil Street Vellacherri Thiruvanmiyur
Chennai Tamil Nadu 600 041
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W.P.N0.12517 of 2021

6 The Superintending Engineer
TANGEDCO O/o. Superintending Engineer
Complex building Coonoor Road Ooty 6 Respondents
Prayer: Petition filed under Article 226 of the Constitution of India for
issuance of a Writ of Mandamus directing the respondents 1 to 4 to
take action against the 5th respondent for encroaching reserve forest
land situated in S.No.594 Naduvattam Village of Nilgiris District and
consequently remove all the illegal constructions and developments
made by the 5th respondent in the reserve forest and also in her patta
lands.
For Petitioner - Mr.C.Vigneswaran
For Respondents : Mr.Muthukumar,
Counsel for the State
for respondents 1 and 3
ORDER

(made by the Hon'ble Chief Justice)

Issue notice to respondents 2 and 4 to 6; returnable three weeks

hence.

2. The petitioner complains that the private respondent has
purported to encroach on forest land for the purpose of setting up a

resort.

3. It is absolutely imperative that not an inch of forest land be
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W.P.No.12517 of 2021

allowed to be encroached upon in the State without a policy decision in
such regard being made upon due justification. The petitioner
complains that despite the District Forest Officer bringing the matter to
the notice of the Additional Principal Conservator of Forest, no action

has been taken and construction has commenced.

4. The District Collector, Nilgiris, and the Chief Forest official
exercising jurisdiction over the area should immediately visit the spot
and conduct surveys, if necessary, and ensure that the last inch of
forest land that might have been encroached upon is returned to its

pristine status.

5. The concerned forest official will file a report when the matter

appears three weeks hence.

6. It is the further grievance of the petitioner that the private
respondent has laid pipelines that extract water out of forest land. If
such is the case, the same must be stopped immediately and the
negligent or recalcitrant forest officials identified and steps taken

against them for not being able to protect the relevant forest. This
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aspect of the matter should also be covered in the report that has

been called for.

7. Let copies of this petition be forwarded to the office of learned
Advocate-General for the State to treat the matter with the degree of

seriousness it deserves.

8. List on 30.06.2021.

(S.B., CJ.) (S.K.R., 1.)
09.06.2021

Index : yes/no
tar
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P.MUTHUKUMAR
STATE GOVERNMENT COUNSEL

HIGH COURT,
CHENNAI - 600 104.

09.06.2021
To
1. The District Collector,
The Nilgiris District.

2. The District Forest Officer,
Udhagamandalam Division,
The Nilgiris District.

3. The Sub Collector,
Udhagamandalam,
The Nilgiris Disrict.

4. The Executive Officer,
Naduvattam Town Panchayat,
16/129, Naduvattam Post,
The Nilgiris District.

Sir,

Sub: W.P.N0.12517 of 2021 filed by S.Prabakaran, D.No0.4/421, Health Camp,
Gudalur Post, Gudalur, The Nilgiris — reg.

L L e VNN ]

The above writ petition has been filed seeking Writ of Mandamus directing
the respondents 1 to 4 to take action against the 5™ respondent for encroaching
reserve forest land situated in S.No.594, Naduvattam Village of Nilgiris District and
consequently remove all the illegal constructions and developments made by the 5t
respondent in the reserve forest and also in her patta lands.

The above matter came up before the Hon’ble Division Bench presided by the
Hon’ble Chief Justice and Hon’ble Mr.Justice Senthilkumar Ramamoorthy through
video conferencing on 09.06.2021. Their Lordships ordered notice to the
respondents and directed the respondents that water drawn from forest land should
be stopped forthwith for the illegal constructions made by the 5" respondent and
directed the District Collector, and District Forest Officer, The Nilgiris District to file
status report within two weeks. Their Lordships posted the case by two weeks. Copy
of the Order will follow.

Please treat this matter as Most Urgent. ’Q&

STATE GOVERNMENT COUNSEL



rrom To :
Sub Collector, The District Collector,
Udhagamandalam. The Nilgiris.

Rc.A1/1283/2021, Dated:14.06.2021.

Madam,

Sub: Court Case - W.P.No.12517 of 2021 -
Udhagai taluk - Naduvattam Village -
prayer to remove all illegal constructions
and developments in Forest Land and patta
land adjoining Forest Land - status report
sent — reg.

Ref: 1. Lr.Rc.No.A5/11758/2020. Dated:
10.06.2021 received from the District
Collector, The Nilgiris.

2. Order dated: 09.06.2021 of the Hon’ble
High Court of Madras in W.P.No.12517
of 2021.

3. Letter from Thiru.P.Muthukumar, State
Government Counsel, Hon’ble High
Court of Madras, Dated: 09.06.2021.

4. Letter No.Rc.E2/1980/2020, Dated:
14.06.2021 received from the Assistant
Director, Town Panchayat, Udhagai.

5. Letter C.No.2472/2021/D1, dataed:
27.05.2021 of District Forest Officer,
Nilgiris Forest Division, Udhagai through

mail.
khkhhkhhhhhdhhkid

Based on the direction of the Honourable court, I am submitting the
following observation from the field inspection conducted as on 11-06-2021,

for your kind perusal.

1.0n inspection of the site, it is evident that a road has been paved
out of an existing old foot path the leads to the patta land of a private

individual Dr. Kavitha Shenbagam w/o Surya. Dr. Kavitha Shenbagam to

construct a house in her patta land and to gain access to her property, she



has widened the foot path by clearing bushes and paved a road through
land of Mahaveer Plantation and in Notified Forest area by using Mini
Hitachi.

2. On inspection it is found that approximately 550 meter long road
has been paved. Out of the 550 meters, around 500 meters of road has been
formed on the Mahaveer plantation patta land in S.No. 596 /2 and 629/2
and the remaining 50 meters is formed in Notified Forest land in Survey No.
594. The road has been formed, by scrapping the hilly portion existing along
the side of old foot path, to the width of 3 metres. As the old foot path has
been widened with Mini Hitachi it has led to broken patches the lands and

dumping of loose soil down the road.

Further, approximately 25 cents of Notified forest land is encroached
by Dr.Kavitha Shenbagam w/o Surya by building temporary sheds,
dumping construction material, water pipes and water tanks for carrying

out construction activities in her patta land.

A detailed survey report has been requested from the Survey
department on the above two observations, to ascertain the exact extent of

encroachment in the above mentioned field.

3. On inspection it is also found that Dr. Kavitha Shenbagam has laid
foundation for construction of a building and built revetment walls on her
patta land. The patta land is surrounded by pristine Shola forest with
natural streams flowing down along the sides of the private property where

construction is taking place.

As per the report of the Assistant Director Town Panchayat, in the
reference 4t cited, building permission was granted for residential purpose
on the patta land in the year 2019, which was renewed on 11.12.2020 upto
17.11.2021, as construction could not take place on account of COVID
lockdown. As on ground status, all construction activity has been stopped
by the private individual on the notice, in the reference 4th cited, dated

11.06.2021, issued by the Town Panchayat, stating that construction



permission was granted only for residential purpose on patta land, whereas

the pattadar has laid road on forest land for which no permission was given.

4. On field inspection it is found to the fact that the Dr. Kavitha
Shenbagam has laid water pipes in her patta land that were used to divert
water from the nearby natural streams into the water tanks on her patta
land, to carry out construction works. The pattadar had applied for water
diversion permission for the same patta land in the year 2018, but no
approval was given for the diversion of water. All the water pipes have now
been removed from the natural stream by the forest department thereby

disconnecting all water supply to the pattadar.

5. A temporary electricity connection has been given to the private
individual with two electrical post standing on the notified forest area.
Although the exact number of electric polls in the notified forest land can be
ascertained only after the detailed survey report is produced. A report has
also been sought from the Superintending Engineer, TANGEDCO, with
regard to the action taken for disconnecting the electricity supply and
removal of electric polls from the forest land. The report is yet to be received

1n this office.

6. As per the village Field measurement Book (FMB) sketch and Forest
map a road is laid inside forest area and action has been initiated by the
forest department. In the reference 5th cited, detailed action taken and
evaluation of damage and compensation has been made by the Forest
department. Action has been taken for violations like illegal pavement of
road inside Notified Forest land without any permission, clearing of Forest
land, Erection of Power Transmission lines inside the forest area, Illegal
drawing of water for construction activity from shola forest, Dumping of
construction material inside of forest area etc., under Tamil Nadu Forest Act
1882. The Forest Range Officer has booked offences against Dr.Kavitha
Shenbagam w/o Surya under Tamil Nadu Forest act and investigation is

under progress.




For the serious violation committed by private individual by means of
encroachment of notified forest land in survey no. 594 as well as
compromising the natural ecosystem of the area surrounded by pristine
Shola forest by carrying out construction works in her patta land, strict
action has been initiated by the forest department against the private
individual Dr. Kavitha Shenbagam and restoration work on ground has also
been started. Disciplinary action has also been initiated against the

concerned forest and revenue officials.

On inspection it is found that the road has been blocked by making
trenches and temporary forest outpost thereby restricting vehicle movement

to the patta land of the private individual through the forest area. The

- encroached forest land has been resumed and damaged area has been

planted with native Shola trees.

There is a prima facie case that Dr. Kavitha Shenbagam has
encroached upon notified forest area by pavement of a mud road to gain
accessibility to her private property which amounts to serious violation
under the Tamil Nadu Forest Act 1882. She has also done construction on
her patta land by levelling the ground, laying foundation and constructing
revetment walls. Such construction right along the edges of Notified forest
area adversely affects the natural construct of the land and undoubtedly
disturbs the natural ecosystem, most importantly the free movement of the
wildlife in this area, with Mukurthy National Park just about 15km from the

development site.

During the formation of the road all the bushes and some trees were
uprooted along that stretch of the road, although as per the report of the
forest department no native trees of ecological significance as well as stones
on the road side were cut during the pavement of the road. The mud road
along its full length of 550 meters in both forest area and Mahaveer
plantation patta land, has been rendered highly vulnerable to soil erosion
and probable landslide in an event of heavy rainfall, due to remove of the

natural vegetation. Keeping in mind that Nilgiris district receives rainfall



both in the South west as well as North east Monsoon, the likelihood of soil

erosions and landslides increases manifold in this area.

Hence stringent steps must be taken to not only resume the forest
land that has been encroached but also due caution must be observed while
permitting development activity in the area in order to minimise any drastic
changes in the land use pattern and conserve the natural ecosystem:.

Sd/---

Sub Collector,
Udhagamandalam.

R\ .
Personam

/t.c.b.o/
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MINUTES OF BUILDING PLAN APPROVAL COMMITTEE MEETING
HELD ON 14.06.2021 AT 3.00 PM AT COLLECTORATE,
UDHAGAMANDALAM
Rc.D10.No.20458/2017 Date:14.06.2021

The Building Plan Approval Committee meeting was held on
14.06.2021 at 3.00 PM. under the Chairmanship of the Collector of
Nilgiris at Collectorate, Udhagamandalam.

The following Committee Members and officers have
attended the meeting:

1) The Assistant Director (Pts./Audit), Udhagai.

2) The Commissioner, Udhagamandalam Municipality.

3) The Block Development Officer (VP), Udhagai, Coonoor, Kotagiri,
Gudalur.

The Assistant Director, Geo Tech and Mining Dept., Udhagai.

The Town Planning Officer, Udhagamandalam Municipality.

&
S)
) The Town Planning Officer, Coonoor Municipality.
)
)

~N O

The Town Planning Inspector, Nelliyalam Municipality.

The Town Planning Inspector, Gudalur Municipality.

9) The Junior Drafting Officer, Udhagai Forest Division,Udhagai.
10) The Head Clerk, Town panchayat, Udhagai

11) The Assistant, Town & Country Planning, Udhagai.

0

At the outset, the Chairman/Collector welcomed the

Committee Members and Officials for the meeting.

During the District Level Building Approval Committee
Meeting held on 23.09.2019 the minute has been approved for the

following applicant at Naduvattam Panchayat as detailed below.

Extent for
which
SL Name of the Survey bu11.d1rfg
No Applicant No. Rlace permission
Minute
approved
(in Sq.Mt.)
1 Kavitha Shenbagam |589/1 | Naduvattam, 138.23
TR.Bazar
2 Kavitha Shenbagam |589/1 | Naduvattam, 138.23
TR.Bazar
3 Miruthula magesh 589/1 | Naduvattam, 138.28
TR.Bazar
4 Miruthula magesh 589/1 | Naduvattam, 138.23
TR.Bazar
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Based on that, approval and renewal order has been given

by the Executive Officer, Naduvattam Town Panchayat for the applicant

as detailed below.

Extent for
SL. Name of Survey b‘::;:ﬁ:g Sanction Extension
No t1.1e No. Place permission Order No. | order No. &
Applicant sanctioned & Date Date
(in Sq.Mt.)
1 | Kavitha 589/1 | Naduvattam, | 138.23 02/2019- 02/2019-
Shenbagam TR.Bazar 2020, Dt: | 2020, Dt:
18.11.2019 | 17.12.2020
2 | Kavitha 589/1 | Naduvattam, | 138.23 03/2019- 03/2019-
Shenbagam TR.Bazar 2020, Dt: | 2020, Dt:
18.11.2019 | 17.12.2020
3 | Miruthula |589/1 | Naduvattam, | 138.23 04/2019- 04/2019-
magesh TR.Bazar 2020, pPt: | 2020, Dt:
18.11.2019 | 17.12.2020
4 | Miruthula |589/1 | Naduvattam, | 138.23 05/2019- 05/2019-
magesh TR.Bazar 2020, Dt: | 2020, Dit:
18.11.2019 |17.12.2020

During the field inspection conducted by the Executive

Officer, Naduvattam Town Panchayat it was observed that the applicant

namely Dr.

Kavitha Shenbagam has encroached the forest land

violations like formation of pathway inside notified forest land without

any permission, clearing of forest land, Erection of power Transmission

lines inside the forest area, illegal drawing of water for construction

activity from shola forest, dumping of construction material inside of

forest area and also violation of the building rules.




Hence, based on the above violations, the building approval
is hereby cancelled for the following applicant in this committee meeting

as detailed below.

Extent for
which
- Name of the Applicant Survey Place bu1lf:11rfg
No No. permission
sanctioned
(in Sq.Mt.)
1 Kavitha Shenbagam 589/1 | Naduvattam, 138.23
TR.Bazar
2 | Kavitha Shenbagam 589/1 | Naduvattam, 138.23
TR.Bazar
3 | Miruthula magesh 589/1 | Naduvattam, 138.23
TR.Bazar
4 | Miruthula magesh 589/1 | Naduvattam, 138.23
TR.Bazar

The Executive Officer, Naduvattam Town Panchayat is

instructed to execute the above cancellation order immediately.

The local body officials concerned are instructed, if the
applicant has applied in a single survey number or adjacent survey
numbers multiple buildings less than 1500 Sq.ft. that application
should be sent to three departments viz., Geo Tech and Mining, Agri

Engineering and Concerned forest department for inspection.

The Assistant Director of Geo Tech and Mining is instructed
to ensure, if the applicant has applied for multiple buildings below 1500
Sqg.ft.. in a single or adjacent survey number. If there is any case is
identified it should be brought to the notice of the District level

- Committee immediately.



It was instructed that all permissions given so far should be
checked for the above violations and list should be submitted to the

section by 30.06.2021 without fail.

At the end of the meeting, the Collector/Chairman thanked

the Committee Members and Officers for having attended the meeting.

Sd/- JINNOCENT DIVYA,
Chairman, Building Plan
Approval Committee /
Collector, The Nilgiris District.

The above Committee members.

//True copy // By Order//

For

The Nﬂgyfa.

-
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TAMIL NADU GENERATION AND DISTRIBUTION CORPORATION LTD

From

Er. Vasunair Premkumar, B.E.,
Superintending Engineer
Nilgiris Elecy. Distn. Circle,
Aavin Building, Coonoor Road
Udhagamandalam.

To

The Sub Collector,
The Nilgiris District,
Udhagamandalam

Lr.No.SE/NEDC/O/AEE/PRO/F.35 [D.49/2021 dt. 14.06.2021

Sir,
Sub: NEDC/Ooty- Land in SF.No0.594 of Naduvattam Town Panchayat
dispute clarification - Regarding

Ref: e/fim1-1283-2021 ehs; 06-2021
Sk

The applicant Mrs. R. Kavitha Senbagam had applied for temporary
supply in SF.N0.589/1 of Naduvattam town Panchayat on 24.02.2021 for 2.0 KW,
Based on the application registered, a capital estimate amounting to Rs.68,654/-
(Board side), Rs.11,570 ( Party side) total amount of Rs.80,171/- was prepared and
sanctioned vide no 14.626/J/127/002/2020-21 dt 01.03.2021. The work involved
was 6 pole extension work, and the extension work was completed and service
effected on 04.03.2021. The Forest Ranger vide his letter dated 10.05.2021
addressed to Assistant Engineer / Pykara has stated that the SF.No.594 where the
EB poles have been erected belongs to Reserve forest. An objection letter has been
received from S. Prabakaran on 20.05.2021 stating that the land belongs to Reserve
forest.

Assistant Engineer/ Pykara vide his letter dated 17.05.2021 has replied
that if the land is proven to be reserve forest land the lines & poles would be
dismantled.

The DFO/Ooty vide his letter dated 19.05.2021 has stated that the land
with SF.No.594 is a forest area notified under section 4 of Tamilnadu Forest Act.
1882. Based on DFO letter Assistant Engineer/ Pykara has requested the
Thasildar/ Ooty for clarification regarding the land.

-
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I,
The Thasildar/ Ooty vide letter 11.06.2021 has replied that the

SF.No0.594 belongs to unreserved forest and belongs to Government Land.

Disconnection of an existing Service Connection can be done only for

the following cases.

1. Non payment of CC charges.
2. Objection by the Pollution Control Board.
3. Directions of the Hon’ble Court.

It is also hereby ascertained that the TANGEDCO will strictly follow the

instruction of Hon’ble High court as and when it is received .
\

SUPERINTENDING ENGINEER,
NEDC “{UDHAGAMANDALAM.

Copy Submitted to the District Collector.
Copy Submitted to the District Forest Officer/ Ooty For kind information please.

Copy to the Tasildar/ Ooty
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From To
Sub Collector, The District Collector,
Udhagamandalam. The Nilgiris.

Rc.A1/1283/2021, Dated: 24 .06.2021.

Madam,

Sub: Court Case - W.P.No.12517 of 2021 -
Udhagai taluk — Naduvattam Village — prayer
to remove all illegal constructions and
developments in Forest Land and patta land
adjoining Forest Land - status report sent —
reg.

Ref: 1. Lr.Rc.No.A5/11758/2020. Dated:

10.06.2021 received from the District
Collector, The Nilgiris.
2. Order dated: 09.06.2021 of the Hon’ble

High Court of Madras in W.P.No.125 17 of
2021.

3. Letter from Thiru.P.Muthukumar, State
Government Counsel, Hon’ble High Court
of Madras, Dated: 09.06.2021.

4. Letter No.Rc.E2/1980/2020, Dated:
14.06.2021 received from the Assistant
Director, Town Panchayat, Udhagai.

5. Letter of TNEB Lr.No.

SE/NEDC/O/AEE/PRO/F.35/D.49/2021
dt. 14.06.2021

dkdkkkkhhkkhkhkk

Based on the direction of the Honourable court, I am submitting the
following observation from the Joint inspection conducted by District

Collector and officials from Forest department as on 22-06-2021, for your
kind perusal.

1. The first impression on the inspection of the site, it is evident that a
fresh road has been formed that leads to the patta land of a private
individual Dr. Kavitha Shenbagam w/o Surya. Dr. Kavitha Shenbagam
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inorder to gain access to her property has formed a road traversing through
the private patta lands of Mahaveer Plantation as well as Notified Forest
Area. The private individual has also started construction of a house on her
patta land and also cleared tea plantations for cultivation purpose in the
near by field. Further road formation has been done to connect the nearby
cultivation filed with her patta land. The construction material has also been

dumped on the notified forest land.

On inspection of the patta land, it is also found that Dr. Kavitha
Shenbagam has laid foundation for construction of a building and a built
revetment wall. She also the individual has also got temporary electricity

connection to her patta land and water pipes have been connected to nearby

streams to draw water for construction purpose.

For the above observations detailed survey report was requested from
Assistant Director Survey, Udhagai and action taken report was called from
the Forest Department, Assistant Director, Town Panchayat and
Supreintending Engineer, TANGEDCO.

Based on the reports submitted by the above authorities, following

observations are being ascertained:

1. As per the report of the Assistant Director Survey, there is a total
encroachment of 1 Acre and 1 % cents in Reserve land on Survey No. 594.
The encroachment by the private individual on reserve land can be classified

under the following heads:
i. By means of Road formation: 13 % cents
ii. By means of Dumping construction material :25 % cents
ili. By means of cultivation purpose: 57 % cents
iv. By means of fenciﬁg: 4 Y2 cents

On measurement of the total road formed by the private individual the

following facts are brought out in the survey report:-
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1. Length of the road connecting the patta no. 589 /1 belonging to Dr.

Kavitha Shenbagam, to the main Town Panchyat road: 605 metres

( Out of the 605 meters road , 529 meters lies in the patta land
of Mahaveer plantation on survey no. 596 /2 and 629/2.
Remaining 76 metres lies on the notified forest land on

survey no. 594 )

ii. Length of road connecting patta land with nearby cultivation field:

134.4 metres

All above encroachment have been reflected on a detailed sketch

prepared by the survey team.

2. On inspection it is also found that Dr. Kavitha Shenbagam has
laid foundation for construction of a building and built revetment walls on

her patta land.

As per the report of the Assistant Director Town Panchayat, in the
reference 4t cited, building permission was granted for residential purpose
on the patta land in the year 2019, which was renewed on 11.12.2020 upto
17.11.2021, as construction could not take place on account of COVID
lockdown. As on ground status, all construction activity has been stopped
by the private individual on the notice, in the reference 4th cited, dated
11.06.2021, issued by the Town Panchayat, stating that construction
permission was granted only for residential purpose on patta land, whereas

the pattadar has laid road on forest land for which no permission was given.

3. On field inspection it is found to the fact that the Dr. Kavitha
Shenbagam has laid water pipes in her patta land that were used to divert
water from the nearby natural streams into the water tanks on her patta
land, to carry out construction works. The pattadar had applied for water
diversion permission for the same patta land in the year 2018, but no
approval was given for the diversion of water. As per the action taken report
of the forest department, all the water pipes have now been removed from
the natural stream by the forest department and brought under seizure,

thereby disconnecting all water supply to the pattadar.
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4. A temporary electricity connection has been given to the private
individual with two electrical post standing on the notified forest area S.No.
594. As per the report submitted by the Superintending Engineer,
TANGEDCO, in the 5t reference cited, with regard to the action taken for
disconnecting the electricity supply and removal of electric polls from the
forest land, they have committed to immediate follow up action once the

order of the Honorable High Court is received on the above subject.

5. As per the action taken report of the Forest Department,
disciplinary action has been initiated against the forest official. Action has
been taken for violations like illegal pavement of road inside Notified Forest
land without any permission, clearing of Forest land, Erection of Power
Transmission lines inside the forest area, Illegal drawing of water for
construction activity from shola forest, Dumping of construction material
inside of forest area etc., under Tamil Nadu Forest Act 1882. The Forest
Department has booked offences against Dr.Kavitha Shenbagam w/o Surya

under Tamil Nadu Forest act and investigation is under progress.

Also the road has been blocked by forest department by making
trenches thereby restricting vehicle movement to the patta land of the
private individual through the forest area. The encroached forest land has

been resumed and damaged area has been planted with native Shola trees.

For the serious violation committed by private individual by means of
encroachment of notified forest land in survey no. 594 as well as
compromising the natural ecosystem of the area surrounded by pristine
Shola forest by carrying out construction works in her patta land, strict
action has been initiated by the forest department against the private
individual Dr. Kavitha Shenbagam and restoration work on ground has also
been started. Disciplinary action has also been initiated against the

concerned forest and revenue officials.

There is a prima facie case that Dr. Kavitha Shenbagam has
encroached upon notified forest area by pavement of a mud road to gain

accessibility to her private property which amounts to serious violation
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under the Tamil Nadu Forest Act 1882. She has also done construction on

her patta land by levelling the ground, laying foundation and constructing
revetment walls. Such construction right along the edges of Notified forest
area adversely affects the natural construct of the land and undoubtedly
disturbs the natural ecosystem, most importantly the free movement of the

wildlife in this area, with Mukurthy National Park just about 15km from the
development site.

During the formation of the road all the bushes and some trees were
uprooted along that stretch of the road. The mud road along its full length of
739 meters in both forest area and Mahaveer plantation patta land, has
been rendered highly vulnerable to soil erosion and probable landslide in an
event of heavy rainfall, due to remove of the natural vegetation. Keeping in
mind that Nilgiris district receives rainfall both in the South west as well as

North east Monsoon, the likelihood of soil erosions and landslides increases
manifold in this area.

Hence stringent steps has been taken against the inidividual Dr
Kavitha Shenbagam and a case has been filed in Naduvattam police station
under section 379, 427, 430 IPC ( FIR No. 20/2021). In conclusion it is not
only important to resume the forest land that has been encroached but also
due caution must be observed while permitting development activity in the

area in order to minimise any drastic changes in the land use pattern and
conserve the natural ecosystem.
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FIRST INFORMATION REPORT TAMIL NADU POLICE

W5 ssad IyMléams INTEGRATED INVESTIGATION FORM-I
(Under Section 154 Cr.P.C)
(@.5.al.Qsm.0fey 154 Qar 1) C 11187903
1. District:NILGIRIS PS:NADUVATTAM Year:2021 FIRNo.20 Date: 23-06-2021
el 15 sTeue Hlenauiid _ <pa (B P53\ T [BTeiT
Sections
zfﬁ(g) : G eysar
INDIAN PENAL CODE, 1860 Los 430
INDIAN PENAL CODE, 1860 . 427
INDIAN PENAL CODE, 1860 — h 379
3. (a) Occurrence of Offence Day:MONDAY Date From:01-03-2021 Date To:
©Hp Pspay prer BITGT (PSS BTG QUGN
Time Period: On Time from: 10.00Hrs Time To:
Cpy aray Cpibd (pged Gprd euany
gm)tlnformation received at PS. 23-06-2021 Time: 18.00 Hrs (c) General Diary Refererce: T
ate: Crr . s .
sreud floveowusdnE seaa SHaLgy prer o= Qumg E”'—@@U@w udley eSleurLd eremr
Time:
4. Type of Information: WRITTEN Cpyb
S56UR 6 cUMmS
SOUTH-
5.Place of Occurrence: (a) Direction and Distance from PS: EAST & 8.0 Km PBeat Number: BEATI
&DD HepelLib (1) st Hamowusdambg eraiauarey GNP, eddasun (PEOME HTEIED 6T
(b) Address: Quéaiy, eSev eravGL L pHeuL LD
wseuf
(c) In case, outside limit of this Police Station,then the Name of P.S: District:
Qssraud fameow aomabasiund pLbs Qmé@uoriea spHlaauid, oips sr.p Quui Wwreul_L b
6. Complainant/Informant (a) Name: AJAY KHAN (c)‘Date/.Year pf Birth:1990 (d) Nationality: INDIA
BDoapenuil Lrari / s&6ud Fhgeum @i e / Apps e @ [BITL_Ig GOTLD
(b) Father's/Husband’'s Name : SARVAR KHAN
spns | serTeurm GlLwim
(e) Passport No.: Date of Issue: Place of Issue:
Qeuafipr () sLey&é (5 eredr QRIS L BT QUPERISLILILL. @)L LD
(f) Occupation:
Qgmfled

(g) Address: VILLAGE ADMINISTRATIVE OFFICER, NADUVATTAM VILLAGE, THE NILGIRIS
wpaeur
7. Details of Known/Suspected/Unknown accused with full particulars
Qaflpg / guuurgp@sw / Bsflurg @omin sl Ol eufler apepeniowirar edleurmisar
KAVITHA SHANBHAGAM, BELVIEW, NADUVATTAM

2. DRIVER OF TR"A«C;"FOR‘REG NO.TN 50 Y 6685

.
8. Reasons for delay in'reporting by the complainant/Informant:
GODEpeDUSLLTerre / Eaud QarGrLaurmed apepuil L Hd sreud Qar@riugdld srosh

9. Particulars of the properties stolen/Involved:
sereurL iUl L / setellp@erarmes Gignsgdseafien aflaurio

-

10. Total value of properties stolen/Involved:
sereun_uuCL / seredp@erarnar Qsnggissciiar Qungs wSly
11. Inquest Report/ Un-natuyral death Case No. If any:
Gemr eflsmyener Sifldews / @Quipeasa, wrmma Qouy e gCaand @mHSTe
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12. FIR Contents :
WPH6 HHaID HPlEemsdan &masn
sand @ppedwed BHsSI®D BH6UT sl @it @ieuis@hse Laf b soMIGESILGEDS:-

@enm 23.06.20210 Gadl 18.00 wenflaw pheul L sreudlaww Wua gamaeawn sreuer 1601
Qeeeuei S pren Heveow igieusiiad Qmbs Gutg §.sigustal(31) g/@u sreuiser &ymo
Hireurs Sigieuet pHeul L eratuer Hlaeowd Qmimd Garhss st waueiler aeurnd
ereumomm. eNOBT & SmisTen $/CL sre.isrerm (euwig 31) slgmo Hlieurs S@Ieued HHeul L Lb
ymod  FeodlM  wreu Lib. Gumpi o gaSigpiieuneri  euTaeT .rf_b(b‘l@_ll;_L_Lb smeueblenavuiid
Beodlfiomeul L b gui. Qumer @ L erar: 342 - e UL LG Sl(Hodl sellgm Ceamrusb &/6L
gremsl ererueu g BLeugysms erReEn Osmiiurs. prear sHGUTg BHeuLl L &rmo Blieurs
SAQYIIOTTE @ WSWNE Liawtwrhil eumSl(per. sLfig 02/03/2021 ~b Cadl e HLCLT®SW
BOeL LD Hrmo gieuents Laflwndd eubs Sm.pr.urrgdluen eremueuT BHeUL LD &Fmow
Gueelyy, dev LEHuld yHw Yo erer 589/1 sremewreng 0.40.0 Caps upliy Gemer Ll Lm
erewr 342 e Lig UL Blewwrgd. Cuaib Sphlasdea Ll Lismm Sipwd seilsr Qaamrusd /6u
grostdl eremmio GopsarL. Losdle spg 01.03.20210 Csdl <jem 2 sme eul LTS o L6
Hoggamtlsmas Cunpbarar gl Copuly Hlasdld @mbs Lrannasamer <ira sigiwdulderd TN 50 Y
6685 erem LiFley erewT 2 e ig TTHECL M6 Hob 2 L &@E Qb Caram® 2 ssliul L sorT 4
unit sn&eT WePDESLILIL(HheTargl T La&T(Hds Laedenar Glumm) g;@\mLLLb smeueblenewgslen
wg) erewr 7/2021enm Lig ey euprsLLL(R ellemraanuier o eterg. Cupuly  LsTRd
QemLMESuns Sieu|OSHD LGS LRSS e STULD SiTs gsmmadr safléms Qaligd o
Cupuly ulrm flossled Smele o arer aESHMmDES CFTHhsLTar Lo erawr 594 & o érer
BGrrenuden urepgew gL Gswigid GopLig BGrreaL i o 6Ter fenr igiwdulendl Ll Lrgmyr
Spwd.sellsr Qemrusd eeaueur 2 GurGunélggerammi. een Gsflueiméng. eanGeu Hmwod.
selgnGgamusd &/Qu grosmd eeamuert Sg Sm.urisduen euisdr Qar(ss Lsmler Bgb
CuCa prer GO Herer Lamiler gD 5686 BLeugsms ahsGLTn Col (H&QameardCner.
Cugib 2 L Hmswns @mns 14 CrmsLi el (inT Bgb pLeugss Cupbarerar el (é0smerdCer.
pardl. BHeulLib 23/06/2021 sd. XXXXXXX (&.euismer) 9789351801.

Swwm, GopserL eurgluilarer(psgl apener LsTer unm pHeL LD sreud Hlaveow GHo erer.
20/2021 U/s 430, 427, 379 IPC & @eny 23.06.2021 b Ggpdl 18.00 wanllsw eupéEliudey
Qewliul L gl 1pse ssed flémaudean s sl oigme Qamarss sabd @nnedwid
ﬁ&ggmm BHGUT Fal g SDUTEEHEGD GIST BEHOSEMET FOLHSUILL L 2 Wi &ﬁ&nrﬂ&@&@m
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mamm%ﬁ OF THE SUB COLLECTOR.UDHAGAMAN
PRESEMT: Tmt Dr. Monika Rana, LAS..
Rc.AZ2.No.1283/2020 Dated: 16.06.2021

Sub:- Public Services-Thiru. Pon Parthiban, Village
Administrative Officer,Naduvattam Village Goty
Taluk {under suspension}- ,
Re-instated - Postings Orders issued.

Read: 1) Re.A3.587/2021 D:12.05.2021, 18. 05. 3{321,
of the Tahsildar Udhagamandalam
2, Proceedings No.Rc.A1.No. 1283 /2021,
dated: 13-05-2021 of the sub L(}?iuma, ,
i}ﬁh%m}mmiaim& v
3.Letter dt.14.06.2020 of Thiru Pon Parthiban,
Village Administrative Officer,Naduvattam
{Under Suspension)

o
st
i
f ey
w
-
%

After revocation of the suspension order, Thiru Pon

Parthiban, Village  Administrative Officer,Naduvattam [under
suspension], Udhagamandalam is hereby posted as Masinakudi
Village Adminstative Officer, vice Thiru.Aswin is transferred and
posted as Sholur Village Adminstative cer, Udhagamandalam,

The above officers are directed to join in the new post

immediately. No representations will be entertained in this matter.




Jf?tﬁ;iﬁil:ﬁﬁi&i&i@ﬁfiﬁ:ﬁlﬁﬁﬁﬁ&;ﬁ%&bﬁﬂﬁ%%;,iﬁ;}:ii&éié&Ziizm};}&iaﬁﬁi
PRESENT: Tmt, pr. Monika Rana, LA
“No.1283/2020 Dated;

Re.A 6.06,2021

g‘i}{} : : . - B 4 ?i%”
Public Services-Thiry Pon | arthiban, viiage
Administrative Officer,Naduvattam Village Ooty

Taluk under suspension - Revocation of
Suspension - Orders issued

Read : 1.Rc.A3.587/2021 pr:12.05.2021. 18.05.2021,
 of the Tahsildar Ooty
2.Proceedings No.Rc.A1.No.1283/ 2021,
~ dated:13-05.2021 of the sub Collector,
Udhagamandalam.
3.Letter dt.14.06.2020 of T
Village Administrati ve
{Under Em:mm%im‘;}

hiru Pon Pa rthiban,
Officer,Naduvattam

SR
ORDER:

WHEREAS an order
Officer ,Nad uvattam(Under s tspe
above,

placing pon F

arthiban, Village Administrative
nsion), was made

in the Proceedings 2 cited

NOW, TH EREFORE, the
of the powers con ferred by
Services ( Discip:
suspension.

Sub Collector , Udhagamanda
, sub-rule(e)(6) of rule 17 of the
line and Appeal) Rules, hereby revokeé

lam in exercise
Tamil-Nadu Civil
> said order of

Ly

- ﬁﬁh%g&maﬁﬁﬁiﬁﬁﬁg -
o f . s
Thiru Pon.Parthj illage Adr, linist
(Unde  Suspension), Th Nilgiris Dist
Through the Tahsildar, Udha,




STANDARD FORM OF ORDER OF SUSPENSON
(Under rule 17(

€) of the Tamil Nady Civil Service (Discipline and Appeal) Rules]

Rc.Al1.No.1283/2021 Revenue Department

Dated:13.05.2021

IDITRL L. =, 1R uaryr
" Ea#d s Lib

o Sub: Public Service - Disciplinary Proceedings -

———

AalLull Conduct of Inquiry against Thiru.Pon Parthiban
. . (Village Administrative Officer, Sholur Village &
2 Smipanri-eom Naduvattam Village(i/c)) — Ordered.

Read: Report submitted by Tahsildar
Udhagamandalam Rc.No.A3/557/2021, dated:

12.05.2021.

KRk Fhhk
ORDER:

WHEREAS and enquiry into grave charges against Thiru.Pon
Parthiban, Village Administrative Officer, Sholur Village & Naduvattam
Village(i/c) is contemplated.

AND WHEREAS in the circumstances of the case it is
necessary in the public interest to place the said Thiru.Pon Parthiban,
Village Administrative Officer, Sholur Village & Naduvattam Village(i/c)
under suspension from service because negligence of his duty and not to
monitor and inform to the higher officials about illegal Stone breaking in
Survey No0.589/1 of Naduvattam Village by the pattadar Tmt.Kavitha
Senbagam after using Tractor with Compressor without getting prior

permission from the District Administration.

Tmt.Kavitha Senbagam to construct a house in S.No. 589/1
in her patta land, she has encroached 529 Meters of land in S.No.596/2
& 629/2 of Mahaveer Plantations patta land and 61 Meters of land in
S.No.594 of Reserve Forest land. The above encroachment ang widening
of road by the above Pattadar is not reported to the higher officials in
time by Thiru.Pon Parthiban, Village Administrative Officer, Sholur
village & Naduvattam Village(i/c).



ow. THEREFORE, under sub-rule () of Rule 17 of the
NOW, ;

il Nadu Civil Services (Discipline and Appeal) Rules, the said
a .
B Village Administrative Officer, Sholur Village &

Thiru.Pon Parthiban, ‘
:s with immediate effect / from the date of his

Naduvattam Village(i/c)
relieve from duty, placed under suspension from service, until further
orders.

During the period of suspension, the said Thiru.Pon
Parthiban, Village Administrative Officer, Sholur Village & Naduvattam
Village(i/c) will be paid subsistence allowance and Dearness allowance

admissible under 53(1) of Fundamental Rules.

The Headquarter of the said Thiru.Pon Parthiban, Village
Administrative Officer, Sholur Village & Naduvattam Village(i/c) during
the period of suspension shall be Sholur and the said ‘Thiru.Pon
Parthiban, Village Administrative Officer, Sholur Village & Naduvattam
Village(i/c) shall not leave the Headquarter without obtaining the prior

permission from the competent authority.

<F ,x"‘jw £
i e .
?x ’ ﬂ 0
yNA
SUB COLLECTOR,
UDHAGAMANDALAM.
To %\\P’\A
3}‘1111'11-Pon Parthiban, y | (In duplicate) through Tahsildar,
8;1 alge Administrative Officer, Udhagamandalam to serve the
Ud%ur Village, ,  copy to the individual and
agamandalam. to send the same to this
office.
J
Copy to:

ﬂhe Collector

of Nilgiri
2. District Reve llgiris, Udhagamandalam.

nue Officer, Udhagamandalam.



